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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 237 March, 2023.

L. A. Bill No. 20 of 2023

A BILL FURTHER TO AMEND THE MUNICIPAL CORPORATIONS ACT,
1955 AND THE ANDHRA PRADESH MUNICIPALITIES ACT, 1965.

’ Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-fourth Year of the Republic of India as follows: -

1 This Act may be called the Andhra Pradesh Municipal Laws short Title and
(Amendment) Act, 2023. _ Commencement.

(2) It shall be deemed to have come into force from such date as the
government may, by notification in the official Gazette, appoint.

& In the Municipal Corporations Act, 1955,-

“Amendment of

(1) in section 2, for Clause (28), the following clause shall be Section 2.

substituted, namely,-

Act No.li of
1956.

3 “ (28) ‘Land’ - agricultural and non- agricultural including land,
which has a building thereon and which is being built upon or is
built upon or covered with water, benefits to arise out of land,
things attached to the earth or permanently fastened to anything

3-1/78 ' [1]
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Insertion of New
Section 207-A.

Act No. VIl of
1923.

Amendment of
Section 2.

Act No 6 of
1965.

Insertion of New
Section 93-A.

Act No.Vill of
1923.

(2)

(1)

()

attached to the earth and rights created by legisiative
enactment over any street ”.

after section 207, the following new section shall bé inserted,
namely, -

“207-A (1) Government shall cause to survey the land
including Government lands situated in the Municipal
Corporations in the manner prescribed in A.P. Survey &
Boundaries Act, 1923 and the rules framed thereunder as
a‘mended'fror,n time to time.

“Explanation: The term ‘government land’ shall be assigned

the same meaning as provided for in the AP Su'rvey &
Boundaries Act, 1923, «

(2) The Government shall also cause to issue certificate of
ownership f|0r the owners of lands situated in the Municipal
Corporations, in the manner prescribed in Andhra Pradesh
Record of Rights in Land + Act, 1971 as amended from time
to time.”.

In the Andhra Pradesh Municipalities Act, 1965 -

in Section 2, after clause (1 9)., the following shall be - inserted,
namely, -

“(19-a) ‘Land’ agricultural and non-agricultural including land,
which has a building thereon.”.

after section 93, the following new section shall be inserted,
namely, -

- "93-A(1). Government shall cause to survey the land
including Government lands situated in the Municipality /
Nagarapanchayat in the manner prescribed in Andhra
Pradesh Survey & Boundaries Act, 1923 and the rules framed
thereunder as amended from time to time.

Explanation: The term ‘government land’ shall be assigned
the same meaning as provided for in the Andhra Pradesh
Survey & Boundaries Act, 1923,
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(2) Government shall also cause to issue Certificate of
Ownership for the owners of lands, situated in the Municipality
lNagarapanchayat in the manner prescribed in Andhra
Pradesh Record of Rights in Land Act, 1971, as amended
from time to time.”. - |
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STATEMENT OF OBJECTS AND REASONS

e A e e ——————————rt

The Government of Andhra Pradesh has taken a decision to
conduct a comprehensive Re survey of Lands assumes significance as
the last such exercise dates back to almost a century. This prestigious
flagship programme is named as YSR Jagananna Shaswata Bhu Hakku
_mariyu Bhu Raksha Pathakam under “Suparlpalana" and decided to
conduct the resurvey of the entire State by using latest technologies
available. The resurvey project includes properties in urban areas apart
_ from Rural Areas. The ultimate goal of the resurvey is to create a database
of all immovable properties that serves as a conclusive record of titles.

All the Urban Lands in Nagarapachayats, Municipalities &
Municipal Corporations will be covered under this Resurvey. The purpose
of this Resurvey is to streamline properties of households/lands and to
confer ownership and reduce property related disputes and légal issues

_inthe Urban Areas, :

% The ultimate goal of the resurvey is to generate the following
records in a transparent manner by using latest technologies:

a. Digitized Land Parcel Maps for all the Properties.

b. Land Title card to all the Owners of the Properties.

c. New Digital Revenue and Survey Record to all the land
parcels.

Under this Programme the land survey is to be conducted for the
total urban land area of about 3345.93 Sq. Kms consisting of 10 lakh_

open plots and 40 lakh property assessments covering a population of
around 1.5 crores.

With a view to secure the records & rights of thé Property Owners,
Government of Andhra Pradesh took up this survey in such a way that no
-one can tamper them at a later date. The security features will be fool-
proof and the Land Title will be provided to all the landowners. A land
titling card, consisting of a unique identification number, (Generated using
Continuous Operating Reference Stations CORS Network)
measurements of the property, name of the owner along with the photo,
Property Tax Assessment Number and total extent etc, will be giveh to
the owner after the survey. Digitized cadastral maps are being, prepared
after the completion of the survey. Survey stones are installed once the
marking of land is completed. Digitized property register and title register
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and a register for complaints is also made available at the Ward
Secretariats. S

Objects & Reasons for the Re-survey is as follows, -

Though the rural iand titles can be established to certain extent by
way of kasra, pahanies and adangals etc., there is no system established
in urban areas to register or know the titles of the lands.

In the present system, there have been instances of duplicate claims
to property through forged wills, duplicate power of attorneys, false
registrations claiming ownership.

Aland title guaranteed by the State provides a conclusive proof of
title to ownership of property, which provides the land boundaries based
on actual ground surveys and certifies it. It reduces scope of litigation and
civil disputes. It reduces land encroachments, more particularly public lands,
facilitates urban planning and improves good governance and tax
administration by ULBs and State.

There is an immediate need to establish a system for recording
-property rights in urban lands which shall maintain accuracy and updated
cadastral maps and to enable easy trading in the rights through an effective
registration system as the urban land is relatively of high value and is also
basic input for the physical and economic development.

This highlights the need for a comprehensive Land and Property
Titling System and better management of land records, optimally using
developments in technology, which can irreversibly end the presumptive
nature of the current system of recording and proving rights over lands and -
property. :

To achieve the above objects, there is every need to amend the
Municipal Laws, enabling the ULBs to take up the Re-survey work with the
assistance of the Survey, Settlement and Land Records Department and
Revenue Department.

The bill seeks to give effect to the above decision.

Dr. AUDUIMULAPU SURESH,
MINISTER FOR MUNICIPAL
ADMINISTRATION & URBAN
DEVELOPMENT, GRAM/WARD VOLUNTEERS
AND VILLAGE/WARD SECRETARIATS.
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_ .MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 1, 2 and 3 of the Bill authorize the Government to issue
notifications in respect of the matters specified therein and generally to
carry out the purposes of the Act.

All such notifications issued, which are intended to cover the
matters mostly of procedural in nature are to be laid on the table of the
both Houses of the State Legislature and will be subject to any modifications

made by the Legislature.

The above provisions of the Bill regarding delegated legislation
are thus of normal type and mainly intended to cover matters of procedure

Dr. AUDUIMULAPU SURESH,
MINISTER FOR MUNICIPAL
ADMINISTRATION & URBAN
DEVELOPMENT, GRAM/WARD VOLUNTEERS
AND VILLAGE/WARD SECRETARIATS.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Municipal Laws (Amendment) Bill, 2023,
after it is passed by the Legislature of the State may be submitted
to the Governor for his assent under article 200 of the Constitution
of India.

Dr. AUDUIMULAPU SURESH,
MINISTER FOR MUNICIPAL
ADMINISTRATION & URBAN
DEVELOPMENT, GRAM/WARD
VOLUNTEERS AND VILLAGE/WARD
SECRETARIATS.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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